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Included whatever comes In bJs i:nlnd. 
Then, tbe Government will be prepar· 
ed. After tbese auestloua are put, 
there will be supplementaries which 
l'l'llve to b.e asked 1or by other hon. 
Members. Therefore, let It not be an 
,ccaslon tor puttlng question, to .. Gov· 
ernment and taking them by surprise. 
Real ob]ect Is to elicit Information 
wherever Information cannot be col­
lected from other published documents 
or In the library or elsewhere. That 
Is the object. 

Sbrl K. C. Reddy: Out of the 1,32,418 
tons, i:as coal came to about :•9,025 
tons. Mostly, It ls gas coal. 

Dr. Ram Subhar Singh: Would it be 
advisable to ask or morally justified 
to ask what pro;iortion of our ,.,tal 
production is exported to Australla and 
whRl proportion Is consumed here? 

Mr. Deputy-Speaker: What l want­
ed to say Is that as the hon. :'dernber 
who has tabled the que.tlon thinks 
now on the spur of the moment, he 
could have thoueht of these quesUoos 
earlier. I am not sayine that for other 
Members here. because, unless oll these 
questions are handed over to them, 
they may not be able to know what 
the questions are. It ls only when 
the Information lR ctven that they can 
ask supplemcmtary questions. They 
cannot table addltlonal questions. It 
was realiy with respect to the hon. 
Member who tabled the question that 
I said, why he should not think ot :,11 
•h• pro� and ""ns and try to elicit in­
formation so that Government may 
rome orenared with that. There is no 

meaning in asking Government to 
come prepared anticipating every pos­
sible question in the world. 

Sh:I K. C. Reddy: l'artkularly so 
with regard to figures where -ine has 
to be very cnretul. 

Ila'.,:, Ra"'n�rnv�n Sin'1;h: I; gas 
prepared out of coal here In this coun­
try? If so, where. in what quanlity, 
tor whnt p�rp9se? 

Mr. :->.·•ou,y-Spealtcr: It cluu not 
arise c:it of this question. 

Babu Ramnarayan 5lngh:. Why? 
Shrl K. · C. Rcddv: I have not 1ot 

I.his lntormatlon, Sir. 
Mr. l>e1111ty.Sl)e.l;,.,.r: Does every· 

hil•i rel&tin:: to szn• coal 11rlse out ot 
lis question? Next question. 

TRADE WITH PAKISTAN 
•911. Dr. Ram Subhar Sinab: Will 

the Minister of Commerce and Indus­
try be pleased to slate: 

(a) the value of Indian import, from 
Pakistan sin<'e 1st July ot this year; 
and 

(b' the value of lndia'a export, to 
Pakistan durin& the correspondJnc pe­
riod? 

Tbe Mlnlaler of Commerce CSbrl 
Karmarkar): (a) and Cb). IJurin& the 
tour months from July to .JCtober 
1952. our imports troin Pakistan were 
Rs. 6 crores and 24 lakhs, and :>ur ex· 
porta to Pakistan Rs. 9 crores and 25 
lakbs. 

Dr. Ram Subbar S!n.(b: May I know 
whether the price of wheal which wast" 
diverted to Pakistan is also Included 
In the value ot exports given? 

Shrl Karmarkar: These figures are 
for actual exports and Imports. I • 
should presume that it Is included. 

Dr. Ram Subbag Singh: May I know 
the main items of our export to and 
import trorn Pakistan?. 

Shrl Karmarkar: For these tour 
montba? 

Dr, Ram Subhar Slneh: Yes. 

Sbrl Karmarkar: Parlicularly for 
the four months. I have no informa. 
tion. But I can say generally about 
our exports and imports. It ls a long 
list. I stand correr.ted. IIere are the 
co:nmodities. It Is a Iona list. 

Mr. Deputy-Speaker: C,iuld not this 
question have been Included in the 
question? . It must be a long u�t: 
pepper, ginger, everyone ·of these 
things ... ... . .. 

Dr. Ram Subhag Sln;;h: How would 
it be possible? 

Mr. Dc11ut1-S1•cakcr: Order. order. 
JC lhe hon. Member wanted a break 
up, they could have submitted � list,. 
Instead of taking the time of the House, 
readi,ig the 100 it<?ms. barrin& the o!her 
questions here. 

Dr. Ram Subbac Slnuh: The whole 
difficulty is th!a. There were several• 
thin1s which were on the list before. 
Now-a-days most of the thhtV.ft are 110-
lng out of trade. Normal trade Is de­
creasing gradually. It was not posal· 
ble at the time when I asked the QUl?S· 
tlon lo ask 

Mr. Deputy-Speaker: Did the hon. 
MemQer discover thu thing wlthln 10 
days? 

Dr. Ram Subb,1.r Singoh: Yes. Th1<re 
are several tbinp ...... 
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Mr. n�;,'u•y-S;,��k<·r: I. woul,i r,c,t al­
low that. 

Dr. R·.iH Subha�; �in;:h: &wrai 
lh!ngs used to be exported. Now th<;y 
are not exported 

Mr. Deputy-Speaker: it is a lame 
excuse. When the auestion was tabl­
ed, ·he must know. In between, does 
the hon. Member exp�-c t the hon. Min• 
ister also to have lnformatiou of what 
happened within these 10 days? 

Dr. R:un Subh.1,; Sln;,:h: That is the 
whole dlfflcully. Here is a question re­
lating to Imports and export, from !st 
July until today. Everything until to-

• day comes in. 

Mr. Deputy-Speaker: What I say ls, 
the value of the imports Is here, nsked, 
Why not the hon. Member alk, what 
are the items ot imports alon1 with 
that? Why should he N1181'Ve that tor 
·a supplementary question here and 
take the hon. Minister by surprls1i? 
Even it he should have the lnforma• 
tion, wny should he take the time of 
the House by 1oin1 on readin1 Item 
by Item? 

Dr. Ram 8ubha1 SID,rb: I wanted ... 

Mr. Deputy-Spetter: I won't allow 
that. This Is most unreasonable. 

Dr. Ram Subbar Slai:h: I want to 
ask another question. 

Mr, Dcpuiy-Speaker: I won't allow 
any more question. This seems to be 
taking more time. There are one hun• 
dred questions here. How can I al­
low a fair opportunity to other Mem­
bers also to come forward with their 
questions, and supplementary ques­
tions? 

Shrl Gacllil: May I respe<"lfully sub­
mit, Sir, that up till now, the hon. 
Speaker and your 100d self have bet-n 
very liberal enough to allow a fair 
meuure of relevant supplementary 
questions. I do not know what h&p­
pened today. But, I re$pectfully sub­
mit that so far as even this particular 
.�uestion ls concerned, the policy with 
re1ard to import and export with res­
pect to Pakistan bas changed so Often 
and so frequently that some latitude 
may be 1iven to some Members who 
are anxious to .let Information. 

Mr. Depaty-Speaker: I wo1,1d have 
done the same thin& even It the hon. 
Member had been on this side. 

Bhrl Gtldltl: U ever I naopen to be 
on the other side, you will find ma to 
be D!Ol'9 �Je. 

!'/I::· . ��t;::!1f:;• "praker: Ther!:! 1s no--
th;ng thal has l,a;.;p1:nEd today. I re­
member distinctly that on a previous 
vi.;c�:fr;n n!so I S'1id that hon. Members 
should uot have up the'r sleeves some 
questions which they C�l!ld hav1i tab!· 
cd uloug with the on1mal question. 
I ar., not S3ying this for other Mem• 
bers who have not tabled the questlon. 
If they have any supplementaries £ven 
on the spur of the moment, let them 
by all means put them. When the hvn. 
Member has asked for the vnhie ot 
the trade, he could hove asked !?r the 
list of articles also. It is not as If I 
have changed. It is on account .)f the 
chan1e in the quest!on. 

Sbrt N. Sreekantan Nalr: If a Mem­
ber has to put questions alon1 with the 
original question tor all the intormn• 
lion he wants, what ls the difference 
between a Starred and an Unstnrred 
question? 

Mr. Deputy-Speaker: I am not 10-
inl to ar111e bypotbeUcaUy. 

Shrl VeJayudhan: Does it mean that 
a Member who bas tabled a questlot 
should not ask any supplementaries? 

Mr. Deputy-Speaker: He can ask 
supplementary questions arlsln1 out of 
the answer-certainly. If the answer 
happens to be ne1atlve, there Is no sup­
plementary. Even then, there may be 
some supplementaries arisln1 out of 
that. As I said, when Members ask 
for ·the value of trade, they could have 
asked for the list of articles also, and 
then put supplementaries arising out 
of the answer. There is no good usk­
ing tne for ruUngs about thes� inatters. 
Every hon. Member Is in a DOSltlon to 
sit In. this Chair and decide for him­
self. It ls expected that every Mem· · ber should take special care to see thut 
the t!me of the House Is not 'N9Sled 
by reading the rules, as if be 1a the 
Speaker himself. · That Is what I ex­
pect of all hon. Members. 

Sardar ·Hubm SJnrb: May I lrnow 
whether the special �scrlrninnt:i�y 
levy ot Rs. 2/8/· per maund on all ex­
ports to India ls still beln1 continued 
by Pakistan? 

Tbe Minister ol Commerce and lll­
dastry (Shrt T. T. KrlaJulamachart): 
It Is Rs. 218/- per maund on -jute. That 
is my Information. 

Sardar Hakam Slnrb: Is there any 
discriminatory fee also on the exports 
that we make to Pakistan? 

Shrl T. T. Krlshumachort: I do not 
think. To the best of my lntormaUoo, 
there la no dlscrimJnatln1 fee •• such, 
but the Import duties which have been 
raiaed merel)' becaua - are DION Gr 
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lea. hav1n1 a monopoly of .c,cport1n1 
to Pak'stan, often act In a discrimina­
tory manner. 

Sardar Hukam SIDrb: M&y I know 
whether a duty of 30 per cent. hu just 
been fixed on certain articl._es lillCh as 
betel leaves which were free .>f nny 
duty previously? 

Sl1ri T. T. Krlsbnam:ich:ni: I am 
atrald I will not be able to 1lve any 
precise details. It is true that there 1has been an Increase In duties , ar..d It 
also seema to be a fact Mlat our l>ctel 
leaves are not 1olng there. As the 
break-up of these figures will show, 
whlle in the month of July, we h&vt! 
been sending about Rs. 13 lakhs worth 
betel leaves, in the month of Aueust, 
It was Rs. 4 lakhs. in the month of 
September, It was Rs. 19,000 ancf In the 
month of October, It was Rs. 6,000. Ob· 
viously, somethin11 ls being done to res­
trict Imports or exports, from this coun­
try. of betel leaves. 

San!�r Hukam Slu,rh: Government. 
,as riot yet enquired as to what that 
omethln1 is that they are doing? 

Shri T. T. Krishn:unacbarl: Govern­
nent has enquired, but In a matter of 
he allowing of unports by a �a.untry 
�hlch is a sovereign country, Govern· 

. nent are unable to heh> In the metter 
except by communications we have 
through diplomatic channels. 

Shri 8. S .  Murthy: !vtay I J· now 
whether there are any extra facill ties 
not avallable to other countrles pro­
vided for the imports and exports we 
are havlni: with Pakistan? 

Shr! T. T. Krlshaamach:ni: I w,,uld 
only say this. The dlscriminnUon, 
so tar as we are concerned. is exercia.. 
ed only In regard to lute where there 
ls discriminatory duty. Of ,·ourse, 
there Is also a certain amount of duly 
In the matter of license of k•1tcha 
bales and pucea bales. and India hap­
pens to Import only lmtcha bales, and 
therefore. even there, the increas� 
licence M for_ lcutcha bales exp,>rts 
a a dlscrlmlnaUn1 factor. And 11 
hon. Members in this House are aware. 
;he Government of Indla have entered 
1 protest at the meeting of the s!irna· 
:orles of the General A11Teement on 
rrade and Tariffs which was held re­
cently In Geneva a1a1nst this discrl· 
minatory practice. 

Shrl Gldwaal: Is it a fact that betel 
leaves from Pakistan are brought Into 
India throu-11 Indian airways? 

Sbrl Karmarltar: That Is a fact, and 
on enquiry, I ftnd that last time .Pe Im· 
ported Ra. 4 lalths worth of betel 
leeves from Pakistan aa aaalnst our 
nporta of &. 1 crore to Pakistan. 
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Sbrl Damodara Meno•: -.Are Gov­
ernment aware of any new r�lc­
tlons Imposed by Pakistan on Import 
of betel leaves from India? 

Sbrl T. T. Krishllamacharl: l'hese 
restrictions are coming one after tbe 
other. I am unable to assign . nny pri­
ority to them 

Dr. Ram Suhlla, Singh rose-
Shrl T. N. Sillgh: Is it not a fact 

that. ..... 
Mr. Deputy-Speaker: I have called 

D�. Rom Subhag Singh. 
Dr. Ram Suhhag Slnlb: What bas 

been the outcome of India's protest to 
lhe G.A.A.T. oraanisatlon over P,kis- 11 

tan's discriminatory treatment of levy ­
ing Rs. 2i8/· per maund tn Jute? 

Sbrl T. T. Krisbaaml1Cha.ri: The 
Chairma,, of the meeting of tbe ' 
G.A.A.T. asked both parties. India and 
Pakistan, to submit their replies. Pak­
istan wanted ti,ne to submit their re­
ply, and therefore, the. meetlna came 
to an end. The matter Is now 111 the 
hands of what is called the Inter-ses­
sional Committee which deals with such 
complaints. 

Dr. Ram Suhhag SIDrh: Moy I know 
whether any negotiation Is being t'!1r­
ried on between India and Pakistan in 
London in regard to resuming nor!n31 
trade between the two countries? 

Mr, Deputy-Speaker: What I would 
say is that when the value of exports 
and imports had been gone Into. the 
policy also could have been askE-d. 
But, I have no objection. I shall &l\'e 
the rest of this time for this question. 

Sbri Gadrll: May I >mow whether 
within the framework of the present 
policy, the Government have explored 
the possibility of takiOB effective steps 
on their own part witll respect to the 
trade with Pakistan? 

Shrl T. T. K.rlahaam:i.:}l:ul: My hon. 
friend who bu been occupying this • 
position 6eTore must know that In 
matters dealing with another cow,try 
which i.s soverei,n, the steps have got 
very limited elTectlveness. To the ex­
tent It can be effective, we are parsu-
11111 every method and trying to nego­
tiate with Pakistan in· this :natter. 
But It mlaht also be-I do not mind 
saying this-that an undue lntere.;t In 
this matter would perhaps retard the 
effectiveness rather than Increase I�. 

Shri Gadrtl: It was suggested here 
that betel leavea from Pakistan are al­
lowed here. But will not a pollcv of 
stopping import of Pakistan betel 
leaves Into India, not ---,11,y u a 
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retaliatory policy, 10 a lon1 way to 
chan1e the attitude of the Pakistan 
peoplef 

Shrl T. T. Krlsbaamacharl: My hon. 
trietid bas got to reco1nlse the geo­
graphy of tbe situation. These rt>attcrs 
of trade and commerce have got a cer­
tain amount of 1eo-polltlcs behind 
them. What happens Is, some betel 
leaves are produced in an area of 
India which can go only to Pakistan, 
and can go to nowhere else. In the$e 
circumsfancea, Government have to 
think tw!ce before banning these betel 
leaves going Into Pakistan beca�;e the 
alternative is our own people are 
mulcted. .Should we, for the sake of 
what is a matter of prest11e, mail:e our 
people sutTer even thou1h they can 
possibly sell their betel leaves in a par­
ticular area? Therefore. the matter Is 
really beln1 considered, and I think, 
at the moment. we are not freely per­
m!ttlng betel leaves to 10 into Pak.ls­
tan from the area which the hon. friend 
has fn mind. 

Shrl Gadgll: May I suggest . . . . . . .  . 
Mr. Deputy-Speaker: L.,·dcr, order. 

I am afraid we are entering into a 
discussion. If the hon. Member wants 
to have a discussion, he may t11hle o 
motion for that. 

Sbrt Pata.sitar: I want lo a9lc a ques­
tion. 

Mr. Deputy-Speaker: No. 
JUTE 

•942. Paadlt Munlahwar Datt Upa­
dhyay: (a) Will the Minister ot Com­
merce and ladustr7 be pleased to 
state what are the substitutes found 
by those who were buying jute from 
us in the past and how tar have theae 
substitutes replaced the supply of our 
raw Jute and jute 1oods durin, recent 
years? 

(b) Whal was the maximum export 
duty imposed on jute and how bu It 
been reduced? 

(<') How tar has the reduction in ex­
port duty helped our jute indusµ-y? 

The Mlalster of Commeree and In­
dustry (Shri T. T. Krishaamacbul): 
(a) So far as Jute eoods are concern­
ed, I would invite the hon. Member's 
attention to the answer liven by me 
on the 16th July 1952 to Sterred quee­
tion No. 1791 by Shrl A. C. Guba. Ex• 
port of raw jute ls not allowed and no 
Information Is available about the ex· 
tf!nt It has been reolaced by substitute 
fibres. 

(b) The maxtmum exoort duty on 
T�w lute has been Ra. Ill/- DeT bale 
for Iona jute and Ra. 4/8/- per bale for 
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cutUnas. These rates are ,uu In force 
althou,h no raw jute Is now export· 
ed. U the hon. Member has jute ma• 
nufactures in view, then the maximum 
duty for hesslan was Rs. 1,500/- per ton 
which came into force on the 20th Nov­
ember 1950. It was subsequently re­
duced to R s .  750/- per ton on the 18th 
February and to Rs. 275/- per ton on 
the 7th March 1952. The maximum 
duty on sacking was Rs. 350/- per ton 
from the 30th March 1951 lo the 7th 
May 1952, when it was reduced to 
Rs. 175/- per ton. 

(c) The main object of export duty 
on jute manufactures Is to absorb the 
gap between the prices in India and 
the prices abroad. It Is not the.refore 
so much the reduction of export dut7 
as the present lower prices of Indian 
l!oods which have heloed the Indian 
Industry by reslorinil the competitive 
streneth of Its products. 

� � ffl �qyanq : 
��R � 8ITT: � !fill �i�1f f{ t 
m°tl!f � � �  ir �� ffl .. 

;;rrf�� rn .. f�<t f� �·n� . . . . .  

Pandit Mwalshwar l>att Upadbya7: 
What steps have been taken so far by 
G.ovcrnmcnt, especially In America, to 
sHbw to our customers there that our 
products ore the cheapest and the 
best? What amount has been spent 
over It, and what agencies have been 
employed tor the purpose? 

Sbrl T. T. Krlsbumacharl: It Is a 
matter in which the Government does 
not take any steps normally, except­
lne such aid as they render throuah 
diplomatic r.hannels. I understand 
that the Indian Jute Manufacturers' 
Association has launched upon a pro­
paganda effor t In the United States ot 
America, and the Government is watch­
ln1 wltb g�at interest the result of 
those efforts. 

Pandit Munlabwar Datt Upadh7a7: 
Ia It a fact that our American cus­
tomers have eot used to substitutes. 
and they are reluctant now lo rome 
hack to our products, especially pack­
Ing materlau. 

Shrl T. T. Krlahaamuh:trl: It Is un­
t!oubtedly a fact that the American 
U'lers have 1ot 8"C\1Stomed to paper 
�ubstltutes. We hoDe that their re­
luctance to revert tn jute ba1s Is btt­
lni 1lowl7 broken down. 
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